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Date of Order

| Orders

26.7.2001

applicant

i - - I3
K. .

Mr.N.K.Gautam - Counsel for applicant’

Mr.Hemant Gupta, Proxy of Mr.M.Rafig - for Respondents
The learﬁed counsel for the applicant 'submits -
this . filed
. | : .
representation to respondent No.l, the General Manager,

Nestern Rallway,l Mumba i

that in case ' the applioant has
and the same has not been
dlsposed of so far. He submits that the applicant may
be allowed to f11e a fresh representat1on to respondent
No.2 and No 2 may beg suitable

direction to d1spose of the said representation by a

respondent given
reasoned and speaklng order, within a spec1f1ed period.
2. ~ In view of the submlss1ons made before me by
the learned counsel for thne appllcantp if the applicant
ub»fllesﬂany representatlon within a perlod‘of 15 days

from the date of passing of this order,
NO.Z I
ailway,

respondent
tne Chief Works Manager, Loco Workshop, Western
Ajmer, is directed to . dec1de/dlspose of the
aid representation within a period of 2 months from
he date

0 0 » -( ) 0
easoned and speaking order, considering the grievance

of reoeipt' of such représentation} by a
f the applicantisympatneticallygas per rules. If the
feels ;aggrieved by the disposal of such
epresentation, she shall be at libert§ to approach the
if so

this O.A 1is

proper forum for redressal of ner grlevance,
With the
dlsposed ot at tne stage of admlss1on.5

advised. above d1rect10ns,
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